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BEFORE THE NATIONAL GREEN TRIBUNAL, (57}, CHENNAI
O.A No: 23/2021 (8Z)

1. SAMA SOMA NARSAIAH
R/o HNO, 2/61/1,Kothalabad Village

Palakurthy Mandal, Jangaon District
Telangana State- 506244

2. MYRABOYINA KOMURAIAH
R/o lppagudem Village

Station Ghanpure Mandal, Jangaon District
. Telangana State -506252
3. PALLAPU RAVI ’

R/ e lppagudem Village, Station Ghanpur Mandal,
JangaonDistrict-506252
Telangana State < APPLICANTS

Vs

1. Union of India

Rep.by its Secretary

Union Ministry of Environment, Forest & CC

Indira paryavaran Bhavan

New Delhi ~110003

AND 8 OTHERS ... RESPONDANTS

DETAILED REPORT FILED BY THE 7% RESPONDENT

i
1
H

I, Dr. GVijay Kumar, S/o. Jagadishwar, aged 50 years, Designation
Asst. Director of Mines & Geology(l/c), Jangaon Telangana State, do hereby solermmty !
~and sincerely state as follows:-
1. 1am the 7% respondent herein and am filing this reply affidavit on behalf of 3¢
respondent and as such I am well acquainted with the facts of the case,
2. 1 respectfully submit that, all the allegations, averments and statements
contained in the Application are denied, except those specifically admitted
herein,
3. 1 respectfully submit that M/s Sri Venkata Sal Stone Crusher was granted
quarry lease for Building Stone & Road Metal vide proceedings No:327/Q/2010
Dt21.05.2010 of Dy. Director of Mines & Geology, Warangal based on the grant
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proposals submitted by the AEM&G, Warangal. The guarry lease was executed
and work order was issued by t&e ADM&G, Warangal vide proceedings
No:260/Q/2010 d:09.09.2010 for a ;geriod of 10 years valid from 09,09.2010 to
08.09.2020 over an extent of 04.00 hectors in Sy.No:1109 of Ippagudem:{V),
Station Ghanpur (M), erstwhile Warangal district. Subsequently, the quarty
lease was transferred to M/s. Sai Datha Stone Crusher represented by
proprietor Sri Aroori Ramesh and further, transferred to Sri Kunduru Thirumal
Reddy vide proceedings No: 327/Q1/2010 D25.022015 of Dy. Director of
Mines & Geology, Warangal. The transfer quarry lease deed was executed and
work order was issued by the AEM&G, Warangal vide proc No: 9635/ Q72014
Dt: 27.07.2015 for the unexpired period of quarry lease i.e. 08,09.2020.

Further, it is submitted that the quarry lease holder Sri K.Tirumal Reddy has
filed renewal application on 19;12‘2{?1? and DDM&G, Warangal has granted 1%
renewal of quarry lease for the period of 20 years w.e.f, 09.09.2020 on 06.07.2022
after submission of scrutinized quarrv plan along with environmental clearance
and CFE & CFO from TGPCE vide Notice No:327/QL-5/WGL/2010
D:13.03.2020. Subsequently, f&ﬁi’v&:&, Jangaon has executed the quarry lease
deed for the period of 20 years w.ef 09.09.2020 to 08.09.2040 vide procgs No.
7287Q/2019, Dt: 30.09.2022.

It is submitted that the KORA(;{H‘I‘A PARIRAKSHANA SAMITHI and
villagers of Kasimnagar H/o £ppagmiem (V) have filed a complaint petitions in
PRAJAVANI on 05.07.22017 and 2?8?.2.—@1? respectively against the quarry
lease held by Sri Kuduru Thirumal iﬁeddy for stone & metal in sy .No: 1109 of
Ippagudem (V) and the ccmyia%nant& submitted that the lease holder
conducting quarty operation by f%savy blasting and due to stone crusher
operation causing heavy dust pollutions to the adjoining the habitation ie,
KASIMNAGAR, H/ o Ippagudem Village.

In this regard, it is submitted that the Khasimnagar is a small hamlet having less
than 50 houses only and this is the only nearest habitation. The exact aerial
distance from the nearest quarry ar&a to the village is 668 meters and the active
quarry pit area to the village is 870m.

It is submitted that the above said petitions have been enquired by the L{zgaint
inspection team consisting of Rex?enire,, Police and Mines & Geology officials on
02.08.2017. During the field enquiry it is observed that the distance between
Kasimnagar village and quarry lease area is aypréﬂma‘ceiy 1.00km and some of
the villagers complained that they are suffering with dust pollution when there
is a wind during the B.T mixing and blasting operations. Further the joint
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inspection team has observed that the quarry lease holder has developed a

-green belt over 20 acres with eucalyptus plantation and the plantation already

attained 20 feet height to arrest the dust pollution. The joint inspection team has
conducted a PANCHANAMA. As per panchanama conducted, due to the stone
crusher operations and blasting there is no effect to the village Kasimmagar as it
is situated about 1.00km away, Further it has concluded that the quarry cum
crusher management informed and assured that to take all remedial
steps/ parameters to mitigate the dust and mild blasting as per norms prescribed
by the concern Department thereon from time to time; in as much as if any
deviations raised in further course themselves liable and abide to the legitimate
action imposed by the concern Departments.

Further, it is submitted that the Kasimnagar villagers have filed a complaint
petition before the ADM&G, Jangaon on 86.09.2017 and they submitted that
their village is about 400m to the Koragutta where the blasting is done for
quarrying of stone which is causing vibrations to their residents. They
complained that the crusher and B.T mixing plant causing dust pollution
resulting breathing diseases (respiratory) allergies. Further they complained that
due to heavy blasting their houses are vibrating and walls are cracked. Finally
the villagers have requested to determine quarry lease.

In this regard, it is submitted that the petion Dt 06.09.2017 content and
Prajavani petition dt: 24.07.2017 is one and the same and the joint inspection
tearmn has already conducted enquiry on the issues raised and the same has been
informed to the petitioners. The ADM&G, Jangaon has submitted a report to the
District Collector, Jangaon vide Lrno:245/Prajavani-Jn/2017 dt:08.08.2017
briefed about the joint inspection team proceedings Dt:02.08.2017 and submitted
that as per Regulation 164 (1} (b} of Metaliferous Mines Regulations (MMR}),
1961 envisages the area upto distance of 300meters. from the place of firing i5
considered as the danger zone and also the Mines manager shall ensure that alf
persons within such area have taken proper shelter. Further the regulation 109
of MMR 19621 allows mining 45 meters away from the Railway or any public
works, Further it has submitted that the kashimmagar village is situated about
800 meters away from the quarry / crusher area.

It is submit that the quarry lease area was surveyed through the Electronic total
station (ETS) survey on 16.03.2021 and 24.03.2021 by the team consisting of
surveyor, Royalty inspector O/fo ADMG, Jangaon, Mandal surveyor, Station
Ghanpur and empanelled agency M/s Lotus Engineers in presence of the
quarry lease holder and concluded that the lessee has opened and extracted
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mineral from two working pits éév&%eéed and falling within the quarry lease
area as per the approved DGFS survay map and extent arrived to 1.575 hectors
only out of £.000 hectors of quarry }gased area granted.

After detailed pit measuzement, the pit wise excavated quantities area as
follows. Accordingly, the Technical staff has taken pit measurement of locations
falling at NW & SW side quarry lease area. At the time of inspection a detailed

statement was recorded. Location wis¢ mineral extracted quantity has been

arrived as follows.
{Location | AreaSq.mits | Height 'Volume <bm
PIT-T 1104907246 - | 14042 | TA731556
PIT-IF 52611201 -] 30.
jTotai O 157misE ) ;
Further, it is submitted that the show cause nofice has been issued to the quarry

lease holder for payment of N.S.Fee aitmg with 05 times penalty for the excess
quantities of 295970.66 M3 dﬁﬁ;}atchecé against the permit issued quantity as per
Rule 34 of the TMMC Raules, 1966.The lessee has submitted that he is class one
contractor executing public works whire s.fee has been deducted from the work
bills by the supervising Government i;ie?afﬂnem as per GO Ms No:195/PR&RD
De10.051999. The reply to the SCN submitted by lease holder has not
considered since the lessee has neia obtained permits before ciispa‘mhiz-ég of
mineral as required under Rule 34 of fi‘S-mz‘nar minerals concession rules 1966.

Further, this office has iS&ue;:‘i demand notice vide No.9635/(Q/2014,
Dt:09.07.2021 to pay Rs. 13,31,86797/- (Normal SeigFee Rs, 2,21,97,799-50/-
along with five times penalty Rs. 11,09,86997-50/-) on differential quantity
295970.66 M3 of Building Stone and Road Metal extracted from the leased area
as per Rule 34 of the TMMC Rules, 1966.

. Further, submitted that the lessee has filed revision petition on 08.09.2021

against the demand notice issued by this office and the Government vide memo
No.3330/M.1(2)/ 2022, Dt: 20.12.2022 has directed to reconcile the documentary
evidence submitted by the revision ;getztzﬁner and submit report so as dispose
the revision petition. i.'

In compliance to the éizregﬁﬁns of the Government this office addressed
letters vide Lr.Ne.9635/Q/ 2714, Dt: 02.02.2023 to the Bxecutive Engineers, R&B
department Jangaon, Jayashankar Shzzpaipaﬁyf Warangal Rural & Warangal
Urban E}is%ric{ to furnish the {ieéaiis of road metal consumed in their
Government works and deﬁiacﬁerif remittance of Seigniorage fee to the
Government exchequers. Accordingly, the Executive Engineers concerned has
furnished their reports. The details are as follows:

i
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SI No |
. Department

Q?g covered in ge‘ﬁanit}f: SFee recovered in i
i report in M3 i Re:

| EE, R&B, Hanmakonda

ssoazar | 435282391

T

| EE, R&B Jangaon su74d9 | 363sesy

 55405.624 ! 4156921 8

EE, R&B Jangaon 69837 537757 T

doptes  |soiezi

1369605 11097208

| BE, R&Bjangaon | 88623  664679.14

EE, R&B Bhupalpally Mulugu | 40123 R

| BE, R&B, Warangal urban | . . s -
| (Hanumiakonda) | 6988t AT

"IBE, R&B, Warangal Rural
| (Warangal)

L 91322 | 68491506

13

| Genunity report éxxaaﬁty- ] 29819428

. Demanded Qt‘zﬁnﬂt}f _ | 29597066

As matter stood thus for the revision pending cases the Government vide
G.O.Ms.No. 60 Ind,, & Comm., Mines-I Dept., Dt: 12.03.2025 has introduced the
QTS {One Time Settlement) Scheme against the demand notices issued to the
Quarry leases for minor minerals, Stone Crushers and other agencies for a
period of one year. Further, as per Para No. 3 (i) of aforesaid Government
orders the OTS shall be classified as follows:

a, Where the original penalty is (5) times of Normal Seigniorage fee, OTS
shall be 1+1 (Normal Seigniorage fee along with one time of Normal
Seigniorage fee as penalty)

b. Where the original penalty is (10) times of Normal Seigniorage fee, OTS
shall be 142 (Normal Seigniorage fee along with two times of Normal
Seigniorage fee as penalty)

c. Above levies is subject to verification and consideration of guantity
supplied to Government works covered under documentary evidence
produced by the revision petitioner, subject to certification by the concern
Assistant Director of Mines & Geology/ Deputy Director of Mines &
Geology.

d. Permit Fee not to be levied in case of revision cases and ETS Surveys.

-
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14. In compliance to the above orders and E}Jrﬂx@f instructions issued by the Principal ._
Secretary and Secretary to Govwt, &xéines & Geology, Hyderabad during the |
departmental review meeting held an 17.06:2025 the Asst. Director of Mines &
Geology, Jangaon has reconciled the %uanﬁﬁes supplied to Government works
after due verification. and abfairﬁagzgenaiﬁity from the concern engineering
departments. After consideration {}f reconciled quantities supplied fo
Government works as per para (¢} s:&f 3 (iif) of the above orders the balance
quantity, revised Seigniorage fee and p&mﬁt&r particulars under OTS scheme are

as under
" Toll Demanded Oty in (M3) ] 205970.66 |
Quantity supphied to Govt works (M3} | 'zf;&i% 25
Quantity covered under ol }
reconciiation/Genwnity &t 2959?36& 4
Bxcess/shortfall ~  ©~ 0} 4202357 |

18, Accordingly, this office addresseci a letter to the DDM&G, Warangal vide
Lr.N0.96357Q/2014,.Dt: 06.06.2025 ff}r unblock the lease ID of the Quarry Lease
for Building stone& Road metal over an extent of 4.00 Hect,, in Sy No1109 of
Ippagudem (V) Station Ghanpur(M) held by Sii K. Thirumal Reddy as that total
quantity of extracted mineral of 295%}:?{}.6‘6 M3 from the Quarry Lease area was
reconcited towards Government su;;?iy and the mineral was consurned by the
Government departments and Saf;grﬁt}mgi} fee also recovered from the
contractors work bills and remitted iﬁs Govt,, Head of account. Hence there is no
evasion of Seigniorage Fee and does rmt attract penalty.

16. Finally respectfully, it is submitted Hat quarry lease holder possessing the valid
Envirommental Clearance issued by SE%AA Telangana and CFO, CFE issued by
Pollution control board. The ex%racteé mineral of 2,95,970.66 M3 was supplied to
Government works and consumed %_g: the Govt,, Engineering departments and
quantity supplied Govermnert warks reconciled and Seigniorage fee also
recovered by the Gowt, Engineé;fing Department and remitted to the

Governmerit. There is no leakage of i{eveuue to the Government.

17. 1 submit that the applicant has aﬁ}pmached this Hon'ble Tribunal on the
basis of vague allegations which are not true and contrary to the actual facts,
There are no merits in the above application. Hence, I am herewith filing this
report before the Hor'ble NGT.

PNy,
ﬁiﬁ%iiﬁm ﬁ%?ﬁ tor of




' “’xfe:xr the reasons state above, I pray that this Hon'ble Tribunal may be pleased

to dismiss the O.A and pass such other or further or orders as are deemed fit

ANy

and proper of the circumstances of the Case.

Solemnly affirm and sincerely Deponent
Singed before me on this the
4 ”’éay of September, 2025 at Hyderabad. -

VERIFICATION

.1, Dr.G.Vijay Kumar, $/0. Jagadishwar, aged 50 years, Designation Asst.
Director of Mines & Geology({l/<), Jangaon, State of Telangana, verified on this the
day of September, 2025 that the contents of the reply affidavit all stated above are

true and correct as per the records available in the office.

Verified at Hyderabad on this the & /Lday of September, 2025.

Assistant Director of
Mines & Geology
Jangaon
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GOVERNMENT OF TELANGANA
DEPARTMENT OF MINES AND GEOLOGY

show Cause Notice No. 9635 /Q/2014 Date:30-03-2021

Sub:- Mines & Quarries ~ Quarry lease for Building Stone & Road Metal over
an extent of 4.00 Hect, in Sy. No's. 1109 (Govt Land) of Ippagudem

Village, Stn.Ghanpur Mandal, Jangaon District held by SriK.Thirumal
Reddy - Show Cause Notice -Issued-Reg.

Ref:- This office Technical Staff Inspection &ETS survey report dated: 24-03-2021.
wkdk

Adverting to the subject and reference cited and this is to inform that the ETS
survey has conducted on 24.03.2021 by M/s Lotus Engineers, Hanmakonda and

Royalty Inspector & Sdrveyor of this office in the presence of Revenue officials, O/0

Tahsildar, Station Ghanpur Mandal and lessee representative and submitted a detailed
quantity estimation report. Further, you have developed two irregular working pits
within the quarry leased area as per the approved DGPS survey map and the
cumulative excavated area arrived to 1.575 Hect., (Pit-1 = 1.049 Hect., and Pit-2=0.526
Hect.,) and the quantification of the pit-1 is 147315.5604 M? and Pit -2 is 161555.102 M3,
the total quantity has arrived to 308870.66 M® . As per this office records you have
obtained dispatch permits for the quantity of 12900 M? and the differential quantity is
295970.66 M3 which is liable for penalization as per Rule 34(1) of the TMMC Rules, 1966.

In view of the above, Sri.K.Thirumal Reddy, is hereby requested to show cause
as to why action shall not be initiated against differential quantity of 295970.66 M3 of
Building Stone Road Metal from the leased area for recovery of Normal Seigniorage fee
along with (5) times penalty, within (15) days from the date of receipt of this notice.

Failing which necessary action will be initiated as per Rules.

1o B'W
To Asst.Director of Mines and Geology,
ri. K. Thirumal Reddy., Jangaon
R/oH, No.1-9-1134,
Shankar Nagar, Hanmakonda,
Warangal Urban Dist.

Copy submitted to the Director of Mines & Geology, Hyderabad for favour of kind information
Copy submitted to the Dy. Director of Mines & Geology, Warangal for favour of information.

{E scanned with OKEN Scanner




| 5 DOGUMENT No: |

GOVERNMENT OF TELANGANA
DEPARTMENT OF MINES AND GEOLOGY

Demand Notice No. 9635; ;!'-Q,{, 2014 Da;te: 09-0'7'-202'1[

| ' | Stone & Road Metal over
ovt Land) of Ippagudem
held by Sri.K.Thirumal

Sub:- Mines & Quarries - Quarry lease for Building
an extent of 4.00 Hect, in Sy. No's. 110.9 (,G
Village, Stn.Ghanpur Mandal, Jangaon District
Reddy - Show Cause Notice ~Issued-Reg.

’ i s 24-02-
Ref:- 1.This office Technical Staff Inspection &ETS survey report dated: 2 .

2021. . . N
2. This office Show Cause Notice No.9635/Q/ 2014, Dego.oa.zlalfléd
. 3 LeNG. Nil. D: 12.04.2021& 09.06.2021 from Sri.K.Thirumal Reddy.

4, Reply to the show cause notice Dt: 06,07.2021 from Sﬁ.¥}<.TkﬁrumaI Reddy.

Yedk i .
Adverting to the subject and reference cited and this. is to inform that the ETi
survey was conducted on 24.03.2021 Ly M/s Lotus ?t":'ngmeers,; Hamnfdf?nda ;n
Royalty Inspector & Surveyor of this office in presence of Rgvenue orfxcxals‘, /o
Tahsildar, Station Ghanpu; iMandal and the lessee representative ;and_ subnruttec? a
detailed quantity estimaticn report. Further, you have developed two Irregula?: ws;rkxpg
pits within fhe quarry leased area as per the approved DGPS survey map and the
cumulative excavated area arrived to 1,575 Hect., (Pit-1 = 1.049 Hect., and Pit-2=0.526
Hect.,). The quantification of the pit-1 is 147315.5604 M? and Pit -2 is 16155?102 M3, and
the cumulative quantity has arrived to 308870.66 M3 . As per this office records you
have obtained dispatch permits for the quantity of 12900 M? only and the differéntiql
quantity is 295970.66 M3 which is liable for penalization as per Rule 34(1) of the TMM
Rules, 1966. :

| P Rate of | = '
. et A Différential o wo s | Seig.Feein | 5 tiraes Penalty P
SLNo. Dt:scr:plion Qty in M? Seig. Fee in Rs. in Rs. Total in Rs.
Building | - 4 1 ‘ ‘ - ;
g 5970,66 . ‘
1 Stone & | 2 M3 75/-for M3 | 2,21,97,799-50 | 11,09,88,997-50 | 13,31,86,797-00
Rozd Metal i ‘ , .

Through the reference 20 cited; thié office has issued show cause nolice as to
why action shall not be initiated against differential quantity of 295976.66 M3 of
Building Stons Road Metal from the leased area for recovery &f Nozraal Sei gz{icrénge‘ fee,
along with (5) times penslty, within (15) days from the date of récéiput of this no‘ééé ‘
Pfuil-iﬂg which recessary action will be initiated as per Rules. ' o .

1 In this r?gaxfd, through the reference 3w cited, you have submitted reply to'-tl"'e-
z\::jlv cause notice statefi t.h:it you are supplying the material to the various c"Ieparh'zi;-:n;s
ks and requested o give two months time for submission ‘of Govt, works bill

. OVE, 3 i

deductions for the differential quantity fro ‘ D

e differ .quantity frém concern Engineer;
# 1 " !

available of concern officers due to other exigency snees '\.g °P% a8 there is not

Subsequgpﬂy, througlithe reference 4t
one month Xime period for éubmitting
differenf{al quantity from concern
reports fortr concein d Wwrlvnent '-d
there is Munizipal Hlidtiomg i -
lockdown inwposed by the“Ic.angana Goverrarent

[rd

e ‘,_,m.zem,ments works bill deductions for the
{:'meermg departments as you have not get the

12 1o not available of &fficers fv .

e aas vaila; SHICCIE inthe. deparbrients ac

in “Warangal Urban Distrot . partments as

cited, again you have reguested to give ’

d due to COVID-19"

Grrexire - g

~
~

.~

P —




) " A hov notice has not
Through the reference 4t cited, submitted reply for s-ljc‘)w t:t‘a;i:a‘? e meral 25
considered since the lessee has not obtained permits before dispatching

required under Rule 34 of TS minor minerals concession rules 1966

In view of the above, Sri.K.Thirumal Reddy is herfzby 'd-iref:t;d to (p'a;}? %:t
18,51,86,797/- (Normal Séig.Fee: Rs. 2,21,97,799-50/ - along with five times Peiiizm p
11,09,88,997-50/-) on differential quantity of 295970.66 M? of Building Stone a d Road
Metal from the leased area as per provisions of Rule 34(1) of TS Minor ! e
Concession Rules, 1966 within 15 days from the date of receipt of ’chx's demand notice.
Failing which necessary action will be initiated for realization of Mineral Revenue as
per Rules in force,

U%@“‘M:I’TZ s Sk Atk

\/é Asst.Director of Mines and Geology,
Sri.K.Thirumal Reddy.,. Jangaon .
R/o H. No:. 1-9-1134, '
Shankar Nagar, Hanmakonda,
Warangal Urban Dist.

Copy submitted to the Director of Mines & Geology, Hyderabad for favour of kind information

Copy subitted to the Dy. Director_ of Mines & Geology, Warangal for favour of information.
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State Level Environment Impnet Assessment Authority (SEIAAY %cxm -_;//
Telangana State -_—
Government of India ‘ .

Ministry of Envirgnment F ent Farcsts & Chmate Chanae

.___________,__..,_._————-—-——-—-——-—————-—»—-——-——————’:i—

A-3, Industrial Estate, Sanathnagar, Hyder Hvderabad-500 018,

i
R S

REGD.POST WITH ACK.DUE

Order No, SETAATS/OLAINGN-34/2622- Dt:03.12.2022.

Sub:  SEIAA, TS - 4.0 Ha. Building Stone & Road Metal quarry of $ri K. Thiremal h
Reddy, Survey No. 1109, Ippagudem Village, Station Ghanpur Mandal,
Jangaon District - Extension of validity period of Environmenta! Clearance ~
Issued - Reg, )

Ref: 1. EC Order No. [/DEIAA-DEAC-IN/2016-1, dt. 31.10,2017 issued by DEIAA,
Jangoan.
2. Your application submitted online on 20.10.2020 (Proposal No.
SIA/TGMIN/293206/2022) MODI EC reccived on 28.10.2020.

I. Earlier, the DEIAA, Jangoan had issued Enviranmental Clearance for mining of Building Stone &
Road Metal Quarry with production capacity of 5,76,943 m¥annum in Mine lease area of 4.0 Ha in
favour of Sri K. Thirumal Reddy, Survey No. 1109, Ippagudem Village, Station Ghanpur Mandal.

Jangaon District vide reference 1 cited, valid upto 30.10.2022. They obtained CFO di: 14.02.2018 P
from TSPCB.

1. The proponent vide reference 2™ cited informed that they have not carried out mining operations
for maximum capacity w.rit: EC order and submitted previous dispatch production details as per Lr
dt. 18.10.2022 of the ADMG, Jangaon District. They have achieved production of 1,45,777.49 m®
during 2015-16 to 2022-23 except during 2016-17 against permitted production capacity of
5,76,943 m’/annum as per EC. They further informed that the initial lease was granted before
09.09.2013 and was transferred in favour of the proponent for umexpired period upto
08.09.2020. The proponent has obtained renewal of Tease (in-principle) on 13.03.2020 for further
. period of 20 years and submitted a copy of Scrutinized / Approved Mining Plan & EMP Report
- and as per latest modified approved Mining Plan dt: 17.10.2022, they found changes w.rt. <7

mineable rese!veshpmduchon & life of mine and: hence requested for extension of validity for
EC order with the following changes.

\Details  VECobtained | Proposed
1 Lease area[ffa Y 140 140 *
Production, m fannum ‘ 2. = '} 4,10,133.3
- Mineable Reserves, o’ 6,11,041 19.23. 166
S Life of Mine (years) 5.29 18
T | Water requirement{KLD]} 1218 6.0
EMP cost estimate | Rs.20 lakhs ' Rs.40 lakhs ’

H

by

The proposal has been examined and processed in accordance with EIA Notification, 2006 and
its amendments thereof. The State level Expert Appraisal Commitiee (SEAC) examined the
request of the proponent in its meeting held on 11.11.2022. Based on the information furnished,
preseniation made by the consultant M/s. Team Labs & Consultants, Hyderabad; Lr. dt.
18.10.2022 of the ADMG,; Jangaon furnishing year wise dispatch permits for the period from
2015-16 to 2022-23 except during 2016-17; S.0. 2346(E), dt. 16.06.2021 of MoEF&CC, Gol.;
the Committee considered the proposal and recommended for extension of EC. The State
Level Environment Impact Assessment Authority (SEIAA), in its meeting held on 26.11.2022
examined the request of proponent and the recommendations of SEAC, and approved for )
extension of EC. The SEIAA, Telangana hereby extends the validity period of
Environmental Clearance issued vide reference 1% cited for a period of 30 years from the date

of EC order (OR) life of Mine whichever is earlier. It is reported that life of mine is 18 years @ %
1,10,133.3 m"/annum. |

IV. The proponent shall not exceed beyond the permitted mining capamty mentioned above and
shall operate the mine with valid consent of TSPCB..

Page L of 2 |
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in miri - 3 ithout prior approval

V. Nochange in mining technology and scope of working ${muk{ be rixade witl A
of the -SI%IAA,- TS, Hyderabad further expansion or modifications in the mine ;hali be _cafned
out with prior approval of the SEIAA, TS, Hyderabad / MoE&F, Gol, New Delhi, as

applicable.

. P : . he terms and
V1. The proponent shall submit half-yearly compliance reports in respect of the ,
conditions stipulated in this order in hard and soft copies.to the SEIAA; and CCF, Integrated
Regional Office of MoEF&CC, Gol, Hyderabad on 1% June and 1% December of each calendar
year.

V1. Officials from TSPCB & the Integrated Regional Office of MoEF&CC, Gol, Hyderabad who
would be monitoring the implementation of environmental safeguards should be given full co-
operation, facilities and’ documents/data by the project proponents doring their inspection. A
complete set of all the documents shall be submitted to the CCF, Integrated Regional Office 10
MoEF&CC, Gol, Hyderabad,

VIII. The project authoritics should advertise at least in two local newspapers widely circulated.
one of which shall be in the vernacular language of the locality concerned, within 7 days of the
issue of clearance letter informing that the project has been accorded environmental clearance
and a copy of the clearance letter is available with the SEIAA, Telangana.

1X. Data on ambient air quality should be regularly submitted to the Ministry inchuding its
Integrated Regional Office located at Hyderabad and the State Pollution Control Board/ Central
Pollution Control Board once in six months.

X. The proponent shall comply with Plastic Waste Management Rules, 2016 & also comply with
MoEF & CC Notification No: G.S.R. 571 (E), dated: 12.08.2021 which mandated banning of
usage of identified Single Use Plastic items with effect from 01.07.2022.

XI. The SEIAA, TS, Hyderabad-inay revike or'suspend the order, if implementation of any of the
above conditions is not safisfactory. The SEIAA-TS:: Hyderabad reserves the right to
alter/modify me_p,apoye‘..~@g§i§Q§s -or stipulate sany further. condition in the interest of

environment protection. - % . e
sd- . Sd/- Sd/-
MEMBER SECRETARY MEMBER CHAIRMAN,
SEIAA,T.S. SEIAA, TS, SEIAA, T.S.
To
Sri K. Thirumal Reddy,

(4.0 Ha. Building Stone & Road Meial quarry)

H. No. 1-9-1134, Shankar Nagar Hunter Road,
Hanamkonda - 506 001, Warangal Urban District
Ph.No. +91 9030404628

Mail: kthirumalreddyquarry@gniail.com

Copy to:

Prof, Ch. Krishna Reddy, Chairman, SEAC, Tel ind informati
The Member S{cgretaxy,y’fspcs for kind infonn[:ggfa forind information
The EE, RO: Warangal, TSPCB for information,

The IR0, MoEF&CC, GOl, Hyderabad for kind information,

The Secretary, MoEF&CC, GOI, New Delki for kind information,

The Director of Mines & Geology Dept., for kind infermation.

»
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Dated:lﬁ.ﬂ.zmz‘

; K.Thirumala Reddy,
Ncgce No.9635/ Q/2014,

& Geology, Jangaon

District - Further report called for - Reg.

by Sri K.Thirumala Reddy, warangal Urban

District, dt:08.09.2021,
2) Govt. Memo No.3330/M.1(2)/2022, dt:22.09.2022

%\ Ref:-1) Revision Apptication filed
0 330/M.1(2)/2022, dt:14.10.2022-

3). Govt. Memo

[

i i K.Thil : has
‘ in the reference 1% cited, $ri K.Thirumata Reddy, Waran_g,al Urban District,

filed Affe revision application against the pemand MNotice Nq.9§351 Q/2014,

1Kd:09.07.2021 of Assistant Director of Mines & Geology, Jangaon District, wherein

. '\\ he peﬁtibaér ‘was directed to pay an amount of Rs.2,21 ,97,799.50 towards Normal

N Seigniorage fee & (5) time penalty of Rs.i'i_,ﬂ?,&ﬁ,f??.ﬁﬂ 'and totatling to

Rs.13,31,86,797.00 on differential quantity of 295970.66M° for building stone & road

metal over an extent of 4.00 Hect, in Sy.No.st 109 (Govt. Land) of ippagudem (V), Sta.

Ghanpur (M), Jangaon District. ", R 3

2. The Revsiap Petitioner in the grqgggg,ggpptes:ed that a quarry lease for
Building Stone & Road Metal gver an exteﬁiim::é.os in Sy.no.1109 of Ippagudem
VillsgeR GarptioMangat! !fa‘ﬁﬁéi‘a:iﬁ%ﬁtﬁ%t?ﬁ%?@ﬂt&d, by the DDM&G, Warangal and
subbEglientl RN TR S /s ST SERY GRBhef and there after transferred in
FavlF IR RS RSO WHEBhER RSP THE TEPired portion of the period upto

/«»PV wﬂ&ﬂ?.mz{}‘ Since there canﬁucting quarry operations duly paying the §etgn§crage‘ fee
g and also filed renewa§ application on 19.12.2019 and DDM&G grated first renewal on

1% 06:07'2005¢ (8430 8dHlthe said lease established stone crusher unit for captive
c@%umpticn. in the mean time the respondents cgnducted ETS survey on 24.03.2021
ani found that a quantity of 295970M3 was excavated and transported without valid
permits. Hence issued show-cause- nltice calling for explanation. The revision
pgtit{oner submitted reply stating that:fit"Supipligd the minerat for Govt. works and
seigniorage fee was deducted at source by the consumed departments. Hence
requested to drop further action. However with considering the reply the:demand

notice was issued. Hence requested to set-a-side the demand notice.

3. The Assistant Director of Mines & Geology, Janagoan has infor i
the ETS survey conducted on 24.03.2021, it was noticéd that the mg;;i; ?ettgg:;gr
excavated and transported a quantity of 295970.66M3 of stone metal withaut valid
permits from the leased area, Hence issued demand notice by not satisfying th
submitted to the show cause notice. ying the reply

~ 4, In order to dispose of the Revision Application i
;gn;gcted on’ 22,10,2022 and examined the rg?ewant dgczmpeii??ia{iedhifi}ng the
Rev e;:; Aut%eeﬂty., _After hearing the contentions of both the parties and tai?ire §ge
material srza e Zvaxiabie, the counsel for the revision petitioner claims th:g :
iaval idpp ied to R&B and PR Govt., works and the document i o
) paid seigniorage fee for the quanti i man;i? evidence of

DMEG:

(P.T.0)

F e o oaiaihe, Srrszoas B o

o
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all take necessary further

ogy, Hyderabad sh
5, The Director of Mines and Geaology, Hy s0 a5 dlspose off the

action in the matter and furnish h the report to Government,

Revision Petition. " ?g’%ﬁamam
CHIEF SECRETARY
PRINCIPAL SECHETARY TO GOVERNMENT (MIMES & GEOLOGY) (FAC)

To
bﬂh’gﬁi}irec&w of Mines and Geology, Hyderabad.
Sri K. Thirumala Reddy,
H.Np.1-9-1134, Shankar Nagar, Hanmakonda,
Warangal Urban District-506 001,
M7, RVR Associates, IPR Attorneys & Advocates,
Flat No,G+4,#3-4-543 & 544, Laxmi Nilayam Apts., YMCA Grounds,

Narayanguda, Hyderabad « 500 027,

Copy to:
g@% Assistant Direttor of Mines and- Gen!egy, Jangaon District, - =~ =~
c. )
' //FORWARDED:{BY:ORGER// @@QM
SECTION OFFICER

e

ENDORSEMENT

Enda.No: 1814090 }ﬁx -5 )i Dated: 24, ] {2012

- A Copy:of the. Gsvt ﬂem& Is-herewith forwarded with a
direction_to; commumcate 3 COpY- to,the kevislcn szpﬁcam and
lgnmzdiate!r take Further Neccessary actl on -and.report complfance.

?Q/ JD:!\%WL

T
The ADM&S., ¢
Copy to DDM8G.,_

R
A g
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GOVERNMENT OF TELANGANA . Srnertve <Y
ABSTRACT  /¢— ‘

RULES - Mines & Quarries - One Time Settlement (OTS) Scheme for Revision cases
filed against demand notices and ETS survey - Orders - Issued.

INDUSTRIES"AND COMMERCE (MINES-1) DEPARTMENT

G.0.Rt.No.60 Dated:12.03.2025
Read the following:

Ref:- 1. G.0.Rt.No.20, Ind. & Comm., (M.1}., Dept., Dt:30.01.2025.
2. From the Director of Mines & Geology, Hyderabad, Letter
No.3007077/MR(0TS)/2025, dated:03.03.2025.

Rkkks

In the G.0. 1** read above, the Government have constituted an Officers’
Committee to study and submit a report proposing reforms for Regulation of
Mineral Activity and River Sand in the State.

2.  The Officers’ Committee recommended a uniform policy of One Time
Settlement {(OTS) with respect to all revision cases and ETS survey cases as
mentioned below:- :

* One Time Settlement (OTS) for Revision Cases: In view of the earlier Cabinet
approval for OTS and convention in the Department while considering the high
number of revision cases involved, the reduction formula to levy 1+1 and 1+2
in place of 1:5 and 1:10 respectively for the revision cases.

* Director of Mines & Geology Circular Memo No.239712/MR/2019,
Dt:23.02.2019 regarding conversion factor of 1.82 being implemented since
Feb, 2024 in case of ETS surveys, may be kept under abeyance as there is no
practice of application of such conversion factor in any other State and even
in the State it has always been 1 CBM is equal to 1.5 MT.

* Similarly, Permit Fee brought in 2022. Therefore, it is not to be levied in case
of revision cases and ETS Surveys.

* Road/Stone Metal Supplies to Government Works: As the supplies made to
Government works seem to have not been considered while generating the
demand notices, it has been a convention to consider the same during the
appeal/revision petition hearing. Accordingly, to consider Government
supplies on thorough verification by Assistant Director of Mines & Geology/
Deputy Director of Mines & Geology concerned while recasting the demand
notices.

* Payment Mechanism: On payment of 20% of the total amount, the lessee ID
will be unblocked permitting continuation of quarry operations. Remaining
80% of the total amount shall be paid in 4 (four) equal installments on
bi-monthly basis.

* The OTS scheme shall be for a period of one year.

* OTS may be made available for Quarries/Crushers/Agencies with:

+Revision Cases
«ETS survey done and where Demand Notices are issued/to be issued and
+ETS/Drone survey is yet to be taken up.

3. Government, after consideration of the recommendations of the Officers’
Committee and after careful examination of the matter, hereby withdraw the
Director of Mines & Geology’s, Circular Memo No.239712/MR/2019, Dit:23.02.2019

- .....and introduce the One Time Settlement (0TS} Scheme against the demand notices

issued to quarry leases for minor minerals, stone crushers and other agencies with
the following terms and conditions:

i.  OTS Scheme shall be for a period of 1(one) year.




. The General Administration {Cabinet) Department.

02 /,;5

i.  OTS will be made available for Quarries/Crushers/Agencies with:

-t

¢ - Revision Cases

« ETS survey done and where Demand Notices are issued/to be issued
and

« ETS/Drone survey is yet to be taken up.

iii.  OTS shall be classified as follows:

a. Where the original penalty is (5) times of Normal Seigniorage fee, OTS
shall be 1+1 {(Normal Seigniorage fee along with one time of Normal
Seigniorage fee as penalty)

b. Where the original penalty is (10) times of Normal Seigniorage fee,
OTS shall be 1+2 (Normal Seigniorage fee along with two times of
Normal Seigniorage fee as penalty)

c. Above levies is subject to verification and consideration of quantity
supplied to Government works covered under documentary evidence
produced by the revision petitioner, subject to certification by the
concern Assistant Director of Mines & Geology/ Deputy Director of
Mines & Geology.

d. Permit Fee not to be levied in case of revision cases and ETS Surveys.

iv. Payment Mechanism: On payment of 20% of the total amount, the lessee ID
will be unblocked permitting continuation of quarry operations. Remaining
80% of the total amount shall be paid in 4(four) equal installments on bi-
monthly basis.

v. On-the payment of Entire installments of OTS amount, a clearance
certificate will be issued to the Revision Petitioner.

vi. Once the OTS Scheme period is expired, a “Special Drive’ shall be launched
against the defaulters who have failed to avail the opportunity under the
provisions of TMMC Rules, 1966 and Revenue Recovery Act.

vii. The Department shall make wide publicity in print & electronic media to
disseminate the scheme to the affected parties.

4, The Director of Mines and Geology, Hyderabad shall take further necessary
action in the matter accordingly.

{BY ORDER AND IN THE NAME OF THE GOVERNOR OF TELANGANA)

N.SRIDHAR
PRL. SECRETARY TO GOVERNMENT &

SECRETARY TO GOVERNMENT (M&G){FAC)
To
The Director of Mines and Geology, Hyderabad.
The General Administration (V&E) Department.
The Revenue Department, Telangana Secretariat, Hyderabad.
Copy to:
P.S. to Secretary to Hon’ble Chief Minister and Hon’ble Minister for Mines and
Geology.
P.S. to Chief Secretary to Government. )
P.S. to Principal Secretary to Government & Secretary to Government (Mines and
Geology), Industries and Commerce Department.
The Joint Directors/Deputy Directors/Assistant Directors of Mines and Geology
through the Director of Mines & Geology, Hyderabad.

Sf/Sc.(C.No.588/M.1(1)/2025).
//FORWARDED:: BY ORDER//

' SECTION OFFICER
ey




